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*425. The questioner was absent.

Implementation of Integrated Criminal Justice System in
Andhra Pradesh and Telangana

*425 .SHRI TIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the current status of implementation of the Integrated Criminal Justice System
(ICJS) proposed to be introduced in the States of Andhra Pradesh and Telangana;

(b) the details of the funds allocated and utilised for the establishment of ICJS;
and

(c) whether Government proposes to extend ICJS to other States, if so, the details
and timeline thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (¢) The Integrated Criminal Justice System (ICJS) is proposed with the
objective of providing an ecosystem for searching criminal data from the six pillars
namely-Police, Courts, Prisons, Prosecution, Forensics and Finger prints, to improve the
criminal justice delivery system of the country.
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The project is being implemented on a pilot basis in the States of Andhra Pradesh,
Telangana and Karnataka, by using the data from Police, Prisons and Courts.

An amount of T 11 crore has been released to NIC/NICSI for dashboard preparation,
creation of search facility, integration of the six pillars etc, for the project so far.

MR. CHAIRMAN: Question No. 425; questioner absent. Are there any
supplementaries?

SHRI'V. VIJAYASAI REDDY: Sir, the Integrated Criminal Justice System includes
e-courts, e-prisons, forensics and prosecution. This project is aligned with the vision of
Smart Policing and Digital India by digitalizing the data relating to FIR registration,
investigation, charge sheets in all the police stations. Sir, according to the Burecau of
Police Research and Development, 188 police stations do not have vehicles, 402 police
stations across the country do not have any telephone facility, about 134 police stations
do not have any wireless sets and 65 police stations have neither telephone nor wireless
sets. This is the scenario in the country, Sir. I would like to know from the hon. Minister
whether the Government is taking any measures to address the lack of basic communication
infrastructure in police stations across the country; if yes, the details thereof, Sir. Thank

you.

SHRI KIREN RIJIJU: Sir, the hon. Member has made a passing reference to the
problems with the police stations in India. That is a part of the total police modernization
process. But the main question is about the Integrated Criminal Justice System which
we had conceived in 2015. This is in addition to the old programme which is going
on, the CCTNS, which all the hon. Members are aware of. We want to create a system
in India where information or data about a criminal or crime is shared amongst all the
police stations. The Integrated Criminal Justice System is arising out of that, where we
realize that it is not only the police stations, but all the six pillars — the hon. Members
mentioned about the three; there are total six pillars — need to be integrated into the
entire system. The six pillars which we are looking forward are the police, the courts,
the fingerprints and the agencies which we are working along with that come under the
police definition. They must have the readymade information about any of the criminal.
So, every police station and, at the same time, all the six pillars, which the hon. Member
mentioned about, must be connected with one another. Suppose in a court, if you want
to know about a particular criminal, with one click, the entire data will be available. So,
the MHA is implementing the CCTNS. Our target is the entire country, but right now it is
being implemented on a pilot basis in three Southern States — in the States of Telangana,
Andhra Pradesh and Karnataka.
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This has been the success story so far. I would like to mention it here, as the hon.
Member comes from Andhra Pradesh, that there are 38 courts which have already been
integrated into this pilot project and then we have 33 courts in Telangana and one court in
Karnataka. Subsequently, we will include the entire States into the whole process.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, I appreciate the
initiative for implementing the Integrated Criminal Justice System and also giving Andhra
Pradesh, Telangana and Karnataka a priority in the pilot project. Here, I would like to be
specific on forensic laboratories. In India, the capacity of forensic laboratories is just
stunted and static. Forensic laboratories are required not only for blood samples and
crime scene verification, DNA case work and toxicology but also for digital evidence. We
are far behind in having digital evidence evaluation done through forensic laboratories.
We are dependent on private players and even expanded hospitals. I would like to know
from the hon. Minister whether they are contemplating to enthuse the required scientific
temperament, technology and manpower into forensic laboratories, so that they can
be expanded throughout the country. Then alone can we improve the criminal justice
system.

SHRI KIREN RIJIJU: Sir, I agree that to have a robust criminal justice system, we
need to have adequate number of forensic laboratories across the country. The Ministry
of Home Affairs is implementing some of the projects and we are helping in establishing
forensic laboratories in various parts of the country. The important part is that while we
are talking about these six pillars to be integrated into the Integrated Criminal Justice
System, the forensic laboratories are one area where State Governments also need to give
emphasis upon. Otherwise, the limited resources being funded by the Central Government,
through the Ministry of Home Affairs, will not be sufficient. So, I would like to call upon
the State Governments to come forward and ensure that there are adequate number of
forensic laboratories across the country.

SHRIK.T.S. TULSI: Sir, my submissionthroughyouisthatit is the first responsibility
of any Government to ensure that lives and properties of the people are protected, and for
that, criminal justice system must render verdicts within a reasonable time. The Integrated
Criminal Justice System has been initiated. It is a welcome step. But what do we make
of the sincerity with which this is going to be implemented? The Mission Mode Project
estimated a budget of ¥ 1,670 crore. Against that, all that has been released is T 11 crore.
Where is the sincerity in implementing this programme?

SHRI KIREN RIJIJU: Sir, the hon. Member is not very correct in stating the facts.
As I mentioned, the ICJS is the extension of the CCTNS idea. The total approved cost was
¥ 2,000 crore. So far, we have released 31,548 crore. Almost 77.4 per cent has already
beenreleased to all the States. And barring Bihar and Rajasthan, all the States have already
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implemented it properly. I must appreciate it. Bihar and Rajasthan also have come on
board now. Recently, Rajasthan has started entering online FIR into the CCTNS in more
than fifty per cent of its total police stations. Bihar also has started using the web portal
which is shared by the Ministry of Home Affairs while entering the FIR. In that way, all
the States and Union Territories of India are coming. ... (Interruptions)...

SHRI K.T.S. TULSI: Your answer says that an amount of ¥ 11 crore has been
released.

SHRI KIREN RIIJU: You are talking about one component. There are a large
number of components. The hon. Member is referring to one of them.
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Archaeological excavations near birth place of Sita in Bihar

+*426. SHRI PRABHAT JHA : Will the Minister of CULTURE be pleased to
state:

(a) whether Central Government has any historical proof regarding Ramayana-
era birthplace of Sita at Sitamarhi, Bihar;

T Original notice of the question was received in Hindi.



